* IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of Decision: 02.04.2025
+ W.P.(C) 4124/2025

SAJJAN MANI TRIPATHI & ANR. ... Petitioners
Through:  Mr. Prashant Kumar, Adv.

VErsus

UNION OF INDIA& ANR. ... Respondents
Through: ~ Mr. Shagun Shahi Chugh, SPC with
Ms. Nandita Mishra and Ms. Meera
Chugh, Advs.
CORAM:
HON'BLE MS. JUSTICE TARA VITASTA GANJU

TARA VITASTA GANJU, J.: (Oral)

1. The prayers in the present Petition read as follows:

“A. Issue an appropriate writ, order or direction especially in the nature
of Mandamus directing Management, the Chief Labour Commissioner
(Central) to immediately register and adjudicate upon the Petitioner's
application (Annexure-4) filed under Section 29 of the Industrial
Disputes Act, 1947, and take appropriate action against the Management
for noncompliance.

B. Pass any other or further order or orders or any other ad-interim
order(s) / direction(s) that this Hon'ble Court may deem fit and proper in
the facts and circumstances of the present case and in the interest of
justice.”

2. Learned Counsel for the Petitioners submits that the prayer in the
present Petition is limited. The Petitioners have filed an Application under
Section 29 of the Industrial Disputes Act, 1947 before the Chief Labour
Commissioner, Delhi on 03.11.2024 and that the Application is neither
being registered nor being listed for hearing.

3. Issue Notice.
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3.1 Learned Counsel for the Respondents accepts Notice.

4, With the consent of the parties, the matter is taken up for hearing and
final disposal today.

5. Learned Counsel for the Respondents, on instructions, submits that
the application which has been filed by the Petitioner shall be taken up for
hearing and adjudicated at the earliest, and that the order in respect thereof
shall be passed by Respondent No.2 within a period of four weeks from
today.

5.1 The Respondents are bound down by the statement made by the
learned Counsel for the Respondents today.

6. Learned Counsel for the Petitioners submits that in view thereof, the
Petition may be disposed of since the grievance of the Petitioners has been
satisfied.

7. The Petition is disposed of in the aforegoing terms.

8. The parties will act based on the digitally signed copy of the order.

TARA VITASTA GANJU, J

APRIL 2, 2025/ ha/r
Click here to check corrigendum, if any

Signature Not Verified
Dlgnauy@sy Al W.P.(C) 4124/2025 Page 2 of 2
NARAYAN

Signing DaErp4 .04.2025
19:28:59


https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=W.P.(C)&cno=4124&cyear=2025&orderdt=02-04-2025&Key=dhc@223#$

		jnaryn.dhc@gmail.com
	2025-04-04T19:28:59+0530
	JAI NARAYAN


		jnaryn.dhc@gmail.com
	2025-04-04T19:28:59+0530
	JAI NARAYAN




